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CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

0.A.No.251/95

Thursday, this the 27th day of June, 199%.
CORAN: ’
HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHA‘IRMAN’
HON"»BLE MR PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER
Molly Mamman, .
Health Inspector of Grade.I,
Medical Directorate, _
Kavaratti. o - Applicant
By Advocate Mr Sreeraj for Mr MR Rajendran Nair
Vs
1. Union of India represented by
Secretary to Government, ‘
Ministry of Health and Famlly Welfare, ‘ .
New Delhi.
2. The Administrator,
Unicn Territory of Lakshadweep,

Kavaratti. - Respondents

By Advocate Ms Beena for Mr MVS Nampoothiry

The application having been heard on 27.6.96 the Tribunal
on the same day delivered the fcllowing:

ORDER

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN

Applicant seeks a declaration that 'Theatre Trained

' Nurse' in the pre~-revised scale of Rs.500-900, is entitled to

be granted a scale higher than Rs.1640-2900. Ths basis of the
clain is that those ‘Theatre Trained Nurses' in the lower

scale or Rs.455-700(pre-revised) are placed in Rs,1640-2900 scale
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and thaf thoée iﬁ the Higher scale shduld be granted a -

highef'scaia on revision of scales; Applicant had approached
us earlier with 0.A.1268/92 and we directed the Government of
India to conside: her dlaim, This direction cgma toba madé,

due to an incofrac§ submissiaﬁ madé by counsel for respondents,

2, 'Théatre Trainad Nurses' were in two grades, %5455-
700 and f5.500-900. It was argued that the scals 5.500-900
had escaped thé attentiun of the Pay Coméiséion.v Counsel.for
reSpondeﬁts agreed with this submission. UWe observed:

"Admittedly, Rs.500-900 grade did not coms up for
consideration by ths Pay Commission. Counsel for

~ raspondents has no case that Rs.500-900 scale was
merged with Rs.455-700,..There were no specific
recommendations in the case of Theatre Trained

_Nurse in the pre-revised scale of fs.500-900."

In view of these three submissions, we directed the Governmant
to resconsider the matter. They reconsidered and rejected the
request by A-1 finding that:

"The Fourth Central Pay Commission had clearly
recommended the revised scale of Rs.1640-2900 for
both the posts_of Theatre Trained Nurses in

Lakshaduwesp Administration in the pre-rasvised
scales of Rs,500-900 and Rs.455-700(Central Fourth
Pay Commission Report Part.l, June 1986, PJ277)"

This statement would show that the three admissions before
us by counsel for respondents are incorrect. As we already

noticed, counsel admitted that:
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a) Rs,500-500 grade did not come up for consideration of
the Pay Commission,

b) Two scales namely Rs,500-900 and Rs,455-700 were not

merged, and
c) There was no specific recommendations in the case of
'Theatre Trained Nurses' in the scale of R.500-900.
3. We read through the Pay Commission Report and we find:
a) that the scale k.soo;god did come up for consideration,

b) that scales Rs.455-700 and Rs.500-500 wera bunchsd
together and granted a revised scals fs.1640~2900, and

c) that there were specific recommendations in the case

of 'Theatre Trained Nurses' in the pre-revised scale

’

of Bs.500-900.

4, In an aétampt to demonstrate that the statemants in
A-1(quoting the Pay Commission Report) were incorrect, applicant

produced a piece of paper A-6 uithquf a heading or a foot nots,

describing it as the relevant prescription of revised pay.
scalas. Dng‘uould not be urong in assuming that this was a.
calculated attempt to mislsad the court, that could invits
prosecution under Section 340 of the Code of Criminal Procedure.
Howvever, after hearing counsel for applicant, we take a cha;itabh
visw and iaave m;tters at thét, at the sams time expressing

our displeasure at the irresponsible manner in which the

applicant has made a verified statamant bafore the Tribunal.
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5. . Our obserVatioﬁs in 0.A.1268/92 basad on incorrsct
admissions are per incuriu@. The stand taken in A-1 order

is perfectly valid in law and is in strict adherence with

the recommendations of the Pay Commission, chapter and verse,
The application is without even & remote semblance of merit

and is dismissed with costs of Rs.500(Rupees five hundred),

to respondénts.
Dated, the 27th day cof June, 1996,
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PV VENKATAKRISHNAN CHETTUR SANKARAN NAIR(J)
ADMINIS TRATIVE MEMBER + VICE CHAIRMAN
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